
Government of Jammu and K h . . as mtr 
Antmal/Sheep Husbandry /Fisheries D 

Ciuil Secretariat, Jammu/Srlnaga~partment 

Nc\\f\ca\i?_~ __ 
Srinagar, the\~~ 1~2019. 

SRO.~$In exercise of the powers conferred by section 32 of the Jammu 
and Kashmir Bovine Breeding (Regulation of Production, Sale of Bovine Semen 
and Artificial Insemination Services} Act, 2018 , the Government hereby makes 
the follo·wing Rules; namely:-

1. Short title and Commencement: (1} These rules may be called the Jammu 
and Kashmir Bovine Breeding (Regulation of Production, Sale of Bovine Semen 
and Artificial Insemination Services) Rules, 20 19 

' 
(2) They shall come into force on the date of their publication in the Government 

Gazette. 

2. Definitions:- In these rules, unless the context otherwise requires:-

• 

(1) ~ct" means the Jammu and Kashmir Bovine Breeding (Regulation of 
Production·, Sale of Bovine Semen and Artificial Insemination Services) Act, 

20~8; 

(2) "Artificial Breeding Station" means Semen Bank managed by Department of 
Animal Husbandry Jammu/Kashmir and includes the distribution of 

semen/embryo/ other Artificial Insemination inputs to .field AI centres/ Private 

Al workers/ other agencies in the district. 
(3) "Artificial Insemination worker (AI Worker)" means a person who possesses 

requisite qualification, skill and experience as prescribed by the Authority to 

conduct Artificial Insemination in Bovines. 
(4) "Authority" means the Bovine Breeding Authority constituted under section 3 

of the Act. 



uMJnimum Standard Protocol (MSP)" me S 
. ans tandards prescribed b th 

Authority and notified by the Government from ti , Y e 
of a Semen Station. . me to time for all operations 

~'.Member" means the member of the Bovine B din 
ree g Authority notified vide 

Notification SRO 122 of 2019 dated 21.02.2019 b . 
or any su sequent notification 

in thls behalf. · 

~'Rules" means the Jammu and Kashmir Bovine B din . ree g (Regulation of 
Production, Sale of Bovine Semen and Artificial Insemin ti' S . a on emces) Rules, 
2019. 

(8) ~'Standard Operating Procedures for Artificial Inseminati , th · on means e 
standards prescribed by the Authority and notified by the Government from 
time to time for conducting Artificial Insemination. 

Words and e.xpressions used and not defined in these rules but defined in the 
Act shall have the same meaning assigned to them in th.e Act. 

3. Qualification and Experience of Nominated members of Authority: No 

person shall be nominated by the Government under clauses (h) and (i) of 
subsection (2) of section 5 of the Act, unless they possesses the following 
qualification and experience: 

(a) The Eminent Animal breeding scientist shall be a reputed Animal Breeder with 

MVSc /PhD in Animal Breeding and has served not less than 15 years in any 
Agriculture University/ Veterinary University. 

(b) The Eminent Veterinarian shall be a reputed Veterinarian, who has served as 

~ Chief Animal Husbandry Officer, Animal Husbandry Department or any 

equivalent post for not less than two years. 
4. Membership Roll: the Registrar of the Authority shall keep a roll of members 

and every member of the authority shall sign the roll and shall state herein his 
d will tify y change rank, occupation and address. The member concerne no an 

in his address and the same shall be recorded by the Registrar in the roll of 

members. 

5. Meetings of the Authority: 
(1) Every meeting of the Authority shall be presided over by the chairperson and in 

his absence, by the Registrar of the Authority. 
{2) The Registrar of the Authority shall circulate the agenda of the meeting and 

din s of the Authority. shall keep a record of the procee g 
· very two .months. (3) The Authority shall meet at least once 111 e · 



(4) The members shall be given at least fifteen d . , 
, ays pnor notice for holdin an 

ordinary meeting and at least three days pri , g 
. . . , or notice for holding a special 

rneeung specifying the purpose, time and place at which ch . 
su meeting shall be 

held. 
(S) The Chairperson shall upon, a written request fro t 1 . • 

, . m no ess than stx members 
or upon a direction from Government call a special tin f ' mee go the Authority, 

(6) The quorum necessary for the transaction of busines t . 8 a any meeting shall be 
six members. 

6 Honorarium and Allowances of Members· The membe- f 1 · • .... o comm ttees 
constituted by the Authority from the panel of experts in terms of 
subsection (4) of section 3 of the Act, shall be entitled to following 
Honorarium/ Allowances: 

m The Honorarium for members of the committee constituted for 
Certification/Evaluation/Technical auditing of Semen Stations, shall be Rs 
2000 each for every Certification/Evaluation/Technical auditing. 

ruJ The Honorarium for members of the committee constituted for 
Certification/Evaluation/Technical auditing of Semen Banks, shall be Rs. 750 
each for every CertifieationfEvaluationfTechnical auditing conducted. 

fii.tl The Honorarium for members of the committee constituted for Bull Soundness 

Examination/ certification of bulls shall be Rs. 500 each for certification of each 

breeding bull. 
(iv)The members of the committees, who are in service shall be entitled to TA and 

. • DA as applicable under rules to the State Civil Service. 
!v} In case of other members theTA and DA shall be such as is admissible to Class 

ll officers of the State. 
7. Registrations of Semen Stations: 
(1) Registration of Existing Semen Stations: 
a) Any existing semen station shall apply to the Authority for grant of certificate 

of Registration in "Form In along with fee prescribed at sub-rule 3) of this rule, 

b) The semen station shall apply for ISO fHACCP certification if not certified and 
•• ~...:..-. 6 months of issuance of provisional registration get itself certified Wlu.u.u 

certificate. 
. d/ . ected within one month by the c} The semen station shall be audite msp . 

• 5 after receipt of written request m 
committee for registration of semen station 

this behalf. 



d) The Authority shall thereafter issue a provisional . . 
. certificate m tenn f b section 4 of section 10 of the Act. s o su -

e) Semen station shall be audited on yearly basis b th . 
y e comnuttee constituted for 

the purpose. 

" Passing of yearly audits is mandatory for renewal f R . 
•1 • o egtstratton. 
g) The semen stations shall strictly follow the guid r f . . 

. e mes 0 Muurnurn Standard 
protocol 1SSUed by the Government from time to ti r • 

me ' 0 r runrung the semen 
station. 

b) The Regis tration certificate shall get automatically cancelled if the semen 
station fails CMU Audit by Government of India for gradin f . g o semen stations. 

ij If by any means registration certificate of the semen station is cancelled, the 

semen station may apply a fresh for new registration along with the fee already 
prescribed. 

(2l Registration of New semen Station: 

a) Any person/ entrepreneurjNGO/ Government Institution etc who desires to 

start a new semen station has to seek NOC from the Authority and shall submit 
DPR to the Authority for technical vetting before establishing it. 

b) The Authority with prior approval of the Government shall grant NOC for 
establishment of semen station. 

c) On expiration of one year from the date of establishment of new semen station, 

the semen station shall submit an application as per the format annexed as 

"Form I" along with fee prescribed under sub-rule (3) of rule 7 . 

d) Thereafter all the procedures , conditions, fees etc applicable on existing semen 

stations shall mutandis, mutandi apply to new semen stations, however the 

new semen station has to send request to authority for CMU audit by Govt. of 
India within two years of its establishment failing which the semen station is 

shall stop all its operations and registration certificate shall be cancelled. 

(3) Fee for Registration: Every application under sub-rule 1) and sub-rule 2) 

shall be accompanied by fee of Rs. 25000 I- in the form of a cheque or demand 

draft drawn in favour of Registrar JammU and Kashmir Bovine Breeding 

Authority. 

(4) Grant of Registration Certificate: The Authority on receipt of applications 

ti. fmng that the conditions laid under under sub~rule 1) and 2) and after sa s r- . 
}" d "th ltlay \SSUC a 

sub-section (6) of section 10 of the Act have been comp tc Wl ' 



certificate of registration for a period of two ye . " 
ars m Form II" 

IS) Renewal: The semen station shall make a requ t . 
es to the Authonty along with 

fee of Rs. 5000 by way of DO I cheques; e~tran r, • r-
. , s er m ~avour of Registrar J & K 

Bovine Breeding Authonty, three month before th . . 
e expJry of Registration 

certificate. 
s. Registration of Semen Banks: 

rl) All the e...Osting and new Semen Banks in the state hall . 8 register themselves 
with the Authority by submitting an application as per the fionn t ·b d a prescn e at 
«form Ul" along with a fee of Rs 5000 by way of DD/che I -r- • 

favour of Registrar J & K Bovine Breeding Authority. 
ques e-tran~,er m 

(2) The Authority shall provide provisional registration certificate to semen bank 
which shall be valid for sbc months only. 

(3) After Receipt of Application, the Authority shall arrange Technical Audit of the 

semen bank by the committee constituted for the purpose within two months 
of the receipt of request. 

{4} After Technical Auditing grace period of two month shall be provided to semen 

Bank for meeting the non compliances/ observations made in the audit report. 
(5) The registration certificate shall be provided to the semen bank after successful 

completion of two audits within a period of 5 months. 

(6) If semen bank fails the technical auditing or by any means the validity of 

provisional registration certificate expires without grant of Registration 
Certificate, the semen bank shall stop its operations illlJllediately and rectify 
the non compliances and shall apply a fresh along with the fee applicable for 

registration of semen banks. 
(7J The registration certificate shall be valid for two years and shall be renewed by 

sending a request of renewal three months prior to completion of two years 
along with a fee of Rs. 1000 by way of DD/cheques/e-transfer in favour of 

Registrar J & K Bovine Breeding Authority. The semen bank shall again be 

technically audited before issuance of renewed registration certificate. 

9. Certification of BuUs.-
(1) The bulls shall be certified by the Authority, subject to such conditions, as 

r- s Production notified by the specified in Minimum Standard Protocol1or emen 

Government from time to time. 
. 0 1 ment Board to generate n {2} The Authority shall request National Drury eve op 

. ll mpatible to INAPH so that no unique Identification No. for each cerufied bu co 



other bull in the country used for semen produ ti ,. . . . 
c on &Or Artificial msernin ti 

shall bear this number. It shall be mandatory ti r th . a on 
. . o e semen stations to tag this 

unique ldentifica.tlon No. securely and permanent! t th . 
Y 0 e certified bulls at an 

times. The Authority shall also generate a unique ide tifi ~J 
. n cauon No. for bull used 

for natural mating. 
• 

(3) The bulls of different breeds used for semen producti . . . on or natural mating shall 
be selected for mduction as per the specifications/ st d d . an ar s mentioned in 
Minimum Standard Protocol for Semen Production notified by the Government 
from time to time and shall be examined by the comnu'ttee r rtifi , ,or ce cation of 
bulls for Bull Soundness Examination (BSE). 

(4) The AI bulls or natural service bulls shall be procured from certified bull 
production programmes approved by the Government, such as PT /PS 

programmes run in the country by NDDB or Govt. of India or State 
Governments or from reputed Bovine breeding farms/ semen stations of the 
state or country, but in accordance to the breeding policy of the state. 

(5} The testing of the AI bulls/natural service bulls shall be carried out by Semen 
Station/ Government or private agency as per the standards/tests mentioned 
in Minimum Standard Protocol for Semen Production on yearly basis and in 
some cases on siJc monthly basis by the team of experts selected by the 
Authority for the purpose which may include experts from RDDL Jalanderf 
Institute of Animal Health & Biological Products Zakura AHD Kashmir/MS IAH 

& BP RS Pura AHD JamrnujSKUAST-K/SKUAST-J. 
(6) It is mandatory to karyotype the bulls before induction in semen station or any 

.. ' breeding programme. 
{7) The HF breed and its crosses shall be tested against genetic diseases (recessive 

gene condition) as specified in Minimum Standard Protocol for semen 

production from the reputed Labs of central/state Government/NODE. 
l8) The culling of bulls shall be carried a per the provisions mentioned in Minimum 

Standard Protocol of Semen Production and after vetting by committee 

constituted for certification of Bulls. 
all d quest to the Authority with (9) The Livestock Development Board sh sen a re 

. th culling within 15 days after proper justification. The Authonty shall approve e . . 
t alify the provisions of Muumum receipt of request if the bull does no qu 

11 · t d ositive for any STD or Standard Protocol and within two days if bu IS tes e P 
. Min' urn standard Protocol. communicable disease recommended 1ll rm 

culling committee in advance 
(10)The Livestock Development Bonrds shall frame 8 



in the month of April consisting of memb fr . 
• . ers om Dtrectorate of Animal 

Husbandry not below the rank of Deputy 0 . 
. trector, Accounts Officer of 

Directorate of Animal Husbandry and CEO livest k 0 . • oc evelopment Board as its 
Chauntan. which shall carry out the cullin Th . 

g. e culling committee thus 
constituted shall be valid for one year The cullin . 

· g commtttee shall carry out 
tlle culling within 15 days after the approval of cullin b th . 

. . g Y e authonty or 
Unmed1ately after the approval of culling by the auth ' ty if th . on e bull Is tested 
positive for any STD or communicable disease as ma b Y e recommended in 
Minimum Standard Protocol. 

10. Registration of Bull Keepers: 

(1) No Bovine bull shall be used for natural matting in the area where Artificial 
Insemination Service is easily available and popular. 

(2) No person can keep a bull for providing service of natural mating for bovine 
breeding in a community unless it is authorized by the Authority. 

(3) Any person or agency whether Goveriunent or Private who keeps the bull and 

provides service of natural mating for bovine breeding in a community shall 

register itself with the Authority by submitting an application along with fee of 
Rs. 50. The registration certificate shall be provide only after ascertaining the 
bull used for natural mating is certified by the authority. 

(4) The certified bulls by the authority shall only be used for any breeding 

programme 
(5) The Bull Keeper shall submit month wise details of the matings to the nearest 

veterinary center manned by a Veterinarian who will intum forward the 
• information through reporting officer to concerned Artificial Breeding Station 

(ABS). The ABS shall submit consolidated information of natural mating to 

concerned Livestock Development Board. 
{S} Th~ registration of Bull Keepers shall be renewed annually after proper BSE by 

the committee constituted for the purpose and a roaster for the year for renewal 

of registration shall be issued by the Authority through a notification on l•t 

March every year. 
(7) The bulls shall be relocated after every two years to prevent inbreeding atleast 

15 km away from the previous location. 
tation schedule on l •t March 

(8} The Livestock Development Boards shall frante a ro 
of every year and submit s ame to the Authority for approval. 

(9} A bull shall be culled after rendering 8 years of breeding service. . 'f . 
:\..all t be used for breedmg 1 ltS 

(10)The bull shall be immediat¢ly isolated and su no 



tests positive for any STD or communicable 
recoaunendations of Minimum Standard Protocol 
immediately. 

u. certltlcation/Registration of Al workers: 

disease as per the 
and shall be culled 

(l) The AI workers selected and trained b L' 
y tvestock Development 

Boards/Department of Animal Husbandry Jam.mufK hmir 
as under CSS -

National Programme for Cattle and Buffalo Breeding/NPBBjROM 
or any other 

scheme of the state or center and are rJ'Irnnng out the AI k . th 
--·J~• wor m e allotted 

areas shall register themselves with the Authority bv subnu.ttm. li . 
J g an app cation 

along with an affidavit as per the format provided at "Form IV" along with fee of 
Rs. 500 by way of DD/cheques/e-transfer in favour of Registrar J & K Bovine 
Breeding Authority. 

(2) The syllabus/ module for training of AI workers shall be same as specified by 
the guidelines of CSS-NPCBB/NPBB/RGM which may be modified by the 
Authority as per the requirements of the state. 

13) The new AI workers who h ave successfully received training from Livestock 
Development Boards shall register themselves with the Authority before 
starting AI work in allotted areas. 

(4) The Livestock Development Boards shall provide list of all trained AI workers 
who have been provided cryocans to the Authority and shall submit updated 
list on 1st April of every year. 

(5) The AI workers who are trained in Stock Assistant Training Institute of 
Department of Animal Husbandry Jammu/Kashmir or by Livestock 

• Development Boards and have not carried out the AI work for last two years 

~hall send a request to Authority for refresher training and shall register 

themselves with Authority. 
(6) The trained AI workers V!ho have received cryocans and AI inputs from 

Livestock Development Boards under different centrally sponsored/ state 

sponsored schemes and have not carried out AI work in the allotted areas for 
more than one year shall immediately return the cryocans and other inputs to 

d ·thin one month from the date of respective Livestock Development Boar s Wl 

issuance of these Rules, failing which the persons shall be liable to punishment 
. B vine Breeding Act, 2018. The under the provisions of Jammu & Kashmir 0 . 

'd li t of such candidates to Authonty Livestock Development Boards shall proV1 e s 

as and when required. . Animal 
. . . tant Training Institutes of (7) The retired Paravets tramed m Stock AssJs 



Husbandry Department Jammu/Kashmir during th . 1 . . elr regu ar servtce and 
working as pnvate AI workers or desire to work AI . are 

. . as workers shall register 
themselves With the Authonty. 

(S) The retired Veterinarians or unemployed Vets wh . 
. . 0 are provtding breeding 

semces through AI or des1re to provide AI services hall . 
• 8 reg~.ster themselves 

with the Authonty. 

(9) All the AI workers shall provide the monthwise AI detail s as per the format at 
"Form V" to nearest veterinary centre manned by a veterinarian who will intum 

shall submit the details through concerned reporting officer to Artificial 
Breeding Station of concerned district. The ABS shall provide consolidated 
information to the concerned Livestock Development Board. 

{lO)Any AI worker who fails to provide monthwise details of AI to concerned 
veterinary centre for consecutive 2 months, his registration shall be cancelled. 

(ll)All the AI workers Government or Private shall strictly follow state breeding 
policy and the Standard Operating Procedures of AI notified by the Government 
from tillle to time during conducting AI. 

(12)The Regis tration of AI workers shall be valid for one year from its date of 
issuance. 

(13)The AI worker shall make a request for renewal one month prior to date of 

Expiry along with fee ofRs. 100 as DD/Cheque/e transfer in favour of Registrar 

of the Authority. 1 

(14)The registration certificate shall be renewed only after NOC from concerned 

Livestock Development Board . 

. 12. Regulation of Sale of Semen: 
(1) The Livestock Development Board Jammu /Kashmir shall be authorized by the 

Authority to sell/ distribute/ gift or transfer bovine semen/ embryos among the 
fie}~ AI centers of the state or any other agency for up-gradation of bovines, Any 
other agency who wants to sell or distribute or gift or transfer bovine semen or 

embryo for bovine up-gradation shall seek NOC from Authority by sending a 
• • tifi' • r th purpose/ details of semen/ formal request along With JUS cation 10r e . . 

embryo to the Authority. The Authority shall grant NOC only after ascertrurung 
f b · roen is in accordance to that the sale/ distribution/ gift or transfer o ovme se 

. tl r indirect!" shall contribute to the the breeding policy of the state and direc Y o J 

bovine up-gradation of the state. dol 
d J u/ Kashmir shnll act as a no 

(2) The Livestock Development Boar amm th 
b os into the state from any o er 

agencies for import of bovine semen or em ry 



J.Format of Application form to request for Reglstratl f S . 
on o emen Statton 

Registrar 
Breeding Authority 

Requisition f~r Registration of Semen Station as per the Provisions of J & K 
Bovine Breeding Act •. 2018 and consider for Evaluation of Semen Stations by 
the Authority -regard mg. 

Sir, 
are pleased to inform that we have been producing frozen semen doses as per 

SOP notifted by the Government and we believe that the semen statlon/s 
~: ... ~;n,P/1 by us meet the minimum standards for semen production as prescribed 

the Authority submitting the desired documents for information and necessary 

fee of Rs. 25000/- (Rupees Fifty Thousand Only) is deposited through demand 
Cheque/ a-transfer vide No. dated in 

of Registrar, J & K Bovine Breeding Authority with request to issue 
~:sion1al Registration Certificate valid for a period of 12 months and arrange 
.....,.,,;,..,. audit of our semen station for its Registration. As requested we would like 

suggest convenient dates for Technical Audit of semen station/s as per details 

Place of Semen Station Email 10 & Mobile 
No. 

The convenient date/s for 
undertaking Technical 
Audit 

hereby undertake to comply with all provisions of J & K Bovine Breeding, Act 
8. 

Yours faithfully 

(Authorized Signatory) 

Name: 
Designation: 



Preliminary Information Sh 
iThA infonnallon sheet should be reviewed before every evaluatfo f dd eet 
1 , ,._ • n or a ilion or deletion of 
info1111aHon) 

lnformatjon to be provided to the Authority, 

t L Location and exact postal address with PIN Code and Telephone No. : 
E.Malf.I.D-

lt Year of establishment and brief history: 

13. Designation of Officer lncharge and his academic qualification I specialization : 

' 
4. Animal Management and Health 

U Breeding bulls (Nos.) : 

Breeds 

• 

Jersey 

HI. 

HI. 
CrossF2 

Jersey 
CrossF2 

Sahiwal 

Minimum 
Standards 

Farm Farm 
born Born 

Best 
First 
I act. 

4500 5600 

3000 3750 

4000 5000 

2800 3500 

2400 3000 

Adult Bulls 

No. of No. of 
bulls as bulls 

per below 
standard standard 

Training Bulls Total 
No. 
of 

No. of No. of Bulls 
bulls as bulls 

per below 
standard standard 

No. of bulls 
purchased 
from funds 

received 
under 
central 

schemes 



2000 2500 

Attached Sire Directory 

of Imported Bulls (HF- 9000, Jersey- 6000), _________ _ 

No. of bulls tested for Karyotyping (for Chromosomal defects): 

No. of bulls not tested ______ _ 

Breed specific Genetic diseases testing carried out for all bulls-----

Sourcing I criteria for selection of bulls 

6. FT/PS programme Initiated or participation in PT/PS programme 

7. Health status of the bulls 

i~ Disease testing 

Disease Test Test agency Periodically 

Brucellosis 

JD 

TB 

IBR 

BVO 

Vibriosis 

Trlchomonasis 

b). Vaccination Calendar 

Last test/ 
date 

Result 



.- olsease Vaccine used 

FMD 

Theileriasis 

ItS 

BQ 

Incidences of FMD outbreaks: 

oewornning Schedule 

Dewormer used 

6. Housing of the bulls 
i~ No. of bull sheds 

' 

t) tlllw many single pens are available 

Periodically 

Periodically 

Total housing capacity (adult bulls and followers) 

dJ. Quarantine facilities: 

t~ isolation Shed: 

Fodder Cultivation 
Area under cultivation (ha.) 

Q. • . Irrigation 

last Period of sexual 
Vaccination rest 

Last Dewormlng 



un-lrrigated 

i) 
Total annual fodder production ~ 

(Green I Dry In MT) 

,MIIU'31demand for fodder (MT) 

.Ailllual purchase of fodder 

!Green 1 orv in MT) 

AmOunt spent In purchase of fodder 

(hafting facility 

reeding Schedule 
0ry fodder I Green fodder I Concentrate 

&rand of Concentrate and cost 

• . 
• 

. . 

. • 

Animal handling facility I hoof dressing crates I equipment 

Cuffing procedure 

Rea.sons for culling 

• Mode of disposal 

AIJprox: time taken for disposal after initiative taken 

Whether lncharge semen station has authority for culling 

Management Section 

Collection procedures 

Roaster for bulls 



Jl Space in collection yard 

No. of collection crates 

SeJ:!af prept~ration of bull and no. of collection 

per bull per year 

Laboratory practices 
Sanitary procedures in the Jab 

Minimum acceptable motility for freezing : 

sperm concentration I dose (in million) 

MIC/ regular servicing 

. . 

. . 

Major equipment : -Ust to be attached 

Semtn evaluation procedure • • 

IHaJBATION PERIOD (30 DAYS) BEFORE DISPATCH (QUARANTINE) 

. Source of liquid nitrogen supply & cost 

Production Details\ 
Production I sale of semen doses during last 3 years (breedwlse) 

Yearl Year2 Year3 Present 
stockofFS 

Produc-
tion 

Despatch Produc-
tion 

Despatch Produc-
t ion 

Despatch doses (upto 
31-03-) 



1: ' 

tlf(roSS 

~h 

)r;ycross 

.-!:&enous 

~~ 
Avg. production I bull I year during last 3 years (breed wise) 

I Breed 
Yearl Year2 Year3 

~y 

Hf 

frseyCorss 

,..!if cross 
l 
I Murrah 

· lri~enous 
I 
r 

I 

I 
I ' 

r 
I 

~~ Prodn. (Exotic- 25,000, CB-15,000, Buffalo -15,000 <Indigenous- 20,000) 

,, I 

(~ Major clients for sale of semen . . 
• 

d). Sale price of semen I dose . . 
0 

f~ Production cost of semen I dose . 
0 

~ Profit /loss status . . 
!}. Cumulative loss, if any . . 

1: 
I • 
I· 

l8. Quality Control Section 

l~ Routine checking of semen samples (fresh & frozen} for bacterial load 

li 
!:· 
t 

I 



terial load of lab environment Meeting the prescrib"'d st d 
~ sac '" an ard : 

4 
Quality of reagents I chemicals used- AR/GR Grade 

~ Quality Test as per MSP 

19~ INFORMATION SYSTEM 

a). Unique 10 for each bull 

b). Computerization- (SSMS/SM ILE/other software in operation) 

20). Manpower position 
(Actual staff strength I training status) 

Designation As per Stnd Actual available 

0/C 

Manager . 
VOs 

lab Technician 

Livestock 
Assistant 
Vew. Assistant 

21. BIO.SECURITY MEASURES 

Experience Trg. Status 



22- Monitoring of the performance 

( Indicate if there is any meaningful process lnbuilt in th 

u. Availability of CASA /Flow Cytometer: 
(Attached details of work carried out) 

24. Any other relevant information: 

22. Constraints faced by semen station 

I 

. . 

e system) 

Signature 



Form II- Certificate of Registration of Semen Station 

certified that Semen Station owned by 

------:----:-is registered with J & K Bovine Breeding Authority 
provisions of J & K Bovine Breeding Act, 2018 on ltl(ler the ------ vide registration No-----------

This certificate is valid for a period of two years from the date of its 

The semen station shall strictly follow the guidelines of Minimum Standard isSuance. 
Protocol issued by the Government from time to time for running the operation of 

semen station. 

Registrar 
J & K Bovine Breeding Authority 



Form Ill Application Form for Reglst t' 
ra ton of Semen Bank 

,, me of Semen Bank: 1.1'a 

1 lnplicnnt's Name Designation full address with email ID Ph N ~ N . "~' • · o., l' ax o. etc.: 

• , 1 • ..,09 of the Directors, Proprietors, partners, owners et f S B -'I""" , c., o emen ank: 

i ~.oe~~tion of semen bank: 

J.Existing annual semen handling/distribution capacity Oakh doses per year): 

&Breed wise details of semen being handled/distributed: 

;.Name and address of the semen station from where semen is received: 

i llegistration No of semen station and registering authority: 

Htstofpersons engaged/posted iq the bank and their qualification: 

1~ Names of district(s) to which the semen bank caters: 

llList ofAl centres/ MAITRI/Private AI Workers to whom semen is s upplied; 

• 
12. Registration number of semen bank, in case of renewal with copy o:f the registration 

HeeofRs 5000 h~s been deposited as DD/Cheque/e·transfer vide No 

------ dated in favour of Registrar J & I\ :Sovine Breeding 

Authority. 
Lire hereby undertake to comply with all the provisions of the J & K Bovine Breeding 

•1ll.2018. 

Nlme of Authorised Person: 

Dtsignation: 
Place: 
Da~ 

S'tgnat ure; 



Form IV- Application for Registratt f 
on ° A.l Worker 

L Name of AI Worker: 

Fathers Name: 

! Address: 

'· Mobile No: 

Photograph 
attested by 
CAHO 

i Registration No. of Livestock Development Board Jammu/Kashmir: 

~ AI Training Provided By: 

t Cryocan Type: 

1. Cryocan Allotted By: 

l Cryocan No: 

w. Semen Bank Reporting to: 

11. Area of Operation (Name of Villages): 

\1 Brwiable Cattle Population of area of operation: 

13. Name and Address of Veterinary Hospital Reporting to: 

I, ______ ____ S/o _______ _ 

Wo _______ have deposited a fee of Rs 500/- through DD/Cheque/e-

transfer bearing No --------- in favour of Registrar J & K Bovine 

Breedi~g Authority. 

I hereby undertake to comply with all the provisions of the J & K Bovine Breeding Act, 
~18 . 

Signature: 
Name: 

Place: 

Date: 



AFFIDAVIT 

~---------__ 8/o 
~\> do.:-;::he:::r:;eb=-:-y:-s-:-ta-:-te_; ____ _ 

That information provided by me in Form IV is true to the best of m 1. y 
knowledge. 

2 That 1 will take up Artificial Insemination work for up-gradation of bov· . r P d f mes as per Standard Opera mg race ures or AI, Livestock breeding pollcy of the 
state and guidelines of bovine breeding schemes 

3. mat 1 will record all ~vents of bovine breeding from AI to calf birth as per the 
format provided by L1vestock Development Board Jammu/Kashmir and submit 
same to nearest Veterinary Hospital on monthly basis or as and when asked. 

4. mat, Any Official or Committee authorized by the Authority can inspect my 
inventory/ facilities as and when required and I will fully cooperate with such 
official or committee. 

5. That I hereby undertake to comply with all the provisions of the J & K Bovine 
Breeding Act, 2018 and J & K Bovine Breeding Rules, 2019. 

6. mat the Authority shall cancel my registration without any notice if the 
Authority is not satisfied with my work. 

7. That 1 will surrender all AI equipments received from Department of Animal 
Husbandry/ Livestock Development Board under any state sponsored or 
centrally sponsored scheme, if I fail to carry on AI work. 

a. That 1 shall not use registration by the Authority for seeking any favour for 
absorption in any government Department. 

Signature 

l'ntness 1 ____ _ 
• Vlibless 2. _____ _ 



I ·'C 
~·· .. I .-... ~---... ------ . -· -~ ~n;. "::;:. ~. - - --- --~ 

____ .._..... --.. 
D._~.,, - ..__ ...... ,. __ ""_.,._ ... _ ... _ ........ --"'--·' \ • 

A.rtJOe lal .ln • o nd.uaUo o. ('rO~) Pro·~ Dlapoala (TO!l) Calvt.nc (T04) \ ' . 
aNo -TacXWDhr •..u Date •Semea/ AJ? Re•Ult 

., •catvlac Ow!Mr*a •ro Date Otber "T•c llu.mbu VWa.&• lla.Jae 
dd·mm· Bull Batch (Tick Aznout>t (dd·mm· (Pre c./ Servic e Date •z.a.o et • c&l.v!.nc 

Call-1 I Cal! •acx •WelCh~ Oen4lle ftau>a/IK) 

' (dd·mm- Calvin&' Type, (M/F) lK&·I Dafccota )')')')' l'fumbar 1.( yyyy) Hon- Provider 2 

"' yyyy) 
111 !"'I !3) (4 ) till 16) 171 181 19) 110) 1111 112) 1131 (14) 115] ( 16) (17} ll&J (19) 

1 

2 

3 

4 

5 I 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

TO:l S lpature T03 S lp.abJrc T04 Slpature 
neWa Jluke4 wttla • are Mandatory 
For l:&ae of Ca1ftnc:; ·w - Normal, ·sp-- SUght Pull, "HP"- Heavy Pull and •o· for D!atoda .\ttutcd '67 VAS: 
Fer~ type: ~B'-l:!Ull Birth, "TM"-1Win Mille, -rr-TWm Femllle, -rMr--l'wln Mille Femllle, "AB"-Abortion, •M"-l:llngle Mille, "F--l:ltn&lc: Femlllc: 
~ Dafect:a l.Shon Lower Jaw (BrachYVUllhiaJ S.Free Mnrtinicm 9.Lons upper Jaw (Prognalhio.) 13.1Jmb Deformity 

2 Harcllp (Cleft Palac.:) 6.Coat Free{Barebody ( -\lcpcclo) 10. No Anus (Atresia Alti) 14 .Testicular /S<:roiAI defect 
3.0ne Eye (Cyd11ps) 7 .Tailleu ll.No Mouth (Agnathia) lS.Cryptorc:hld [Te$ticle{a) unable 10 desoendjg 
4 .Biq Head· (Hydroeephalus) S.Small Mouth (Micros;n_athln) l:Z.Ineldeout o.ppearo.nce (Schbtosamus rdlexus) 

Suq:estloiUI for Prtagr 
1. 'Al-PD·Colvins' format Is actually bunch 4 formats of different sizes. Firtlt copy wiU have columns 1-7, ~~econd 1·10 nnd third & fourth 1·20. 



\ 

Form VI: Application for registration of 8 11 u Keepers 

-.. .,e of Bull Keeper: 
~-

\•obile No: 
·' 

ttfed of Bull: 

!ga: 

SSE Score: 

lbease testing status: 

Photograph 
attested by 
CAHO 

lh-.reby undertake to comply with all the provisions of the J & K Bovine Breeding Act, 
~18. 

' 


